IN THE CENTRAL ADMINWISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

DATED THIS 27TH NOVEMGER 1986

Prassnt

THE HON'GLE JUSTICE SHRI K.S. PUTTASWAMY & YICE-CHAIRMAN
THE HON'PLE SHRI L.H.A. REGO MEMBER (AM )

Application No,571/1986(T)
UePaNoe12008/1982

Shri M, Madizh,
R/o No,293 (LIG)HBC,
Vijayanagar Extension,
Bangalore. _ eees Applicant
(Shri Md. Faroog, Advocate)

1. The Union of India by its

Secratary,

Ministry of Reilways,

New Delhi,
?. The Firancial Adviser &

Chief Accounts Ufficer,

Southern Railways,

Madras,
1., Chief Engineer (Construction),

Southern Razilways,

Bangalore Cantonment,

Bangzlore, eses. Raspondents

(Shri M, Sreerangeizh, Advocate)
This application has come up for hearing before this
Tribunal totzy, the Hon'ble Justice Shri Ke5. Puttaswamy,
macde the following?
0 RDER
Case caolled on more than on2 occesion before the pre-—

lunch session and “he post-lunch session and finally at 4-10PM.
On every occasion the zpplicant and his learned counsel @sre
sbsant. We find that she spplicent and his lsarned counsel were
absen: on the previous hesring detes also. We see no further
justification to adjourn this czse. We have perused the records

and hezrd Shri M, Sr=erangaish, lesrned counsel for the

respondents,
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2 In this transferred application received from the

High Court of Karnataka, the applicant has sought for 2 direction
to the respondents to extaznd him the -enefit of the 'Liheralised_
Pansion Scheme (LPS) introduced hy the Central Government

from 1.4.1973,

Ja The szpplicant retired from serviece on 31,10.,1981 as
Section UFficer.in the Southern Railway, owned by Government of
India., In their statement of objections filed before thﬁ High
~Court, the respondents have asserted thst the benefit of LPFS

had been extended to the =applicsnt znd all the zmounts that are
legitim=tely due to him have also been paid to him. At the
hearing Shri Srasarangziah has also placed tha original records
vhich conclusively establish the seid plaa of the respondents.

4a e find that the spplicant haes made a wild claim which
is not in conf@rmity with the Pension Rules regulating pensions.
Us find no ground to accept the wild claim of the applicant end
direct the respondents to revise the Pension Payment Urder
seltled by them in agcordance wibh tia Rulses,

ST In the light of our zhove discussion, we hold that

]

this anplication is liable to be dismissed, UWe therefore |
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dismiss this applicetion wiih no order ss to costs.
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Vice=Chairman Member (AM)
27.11.13886 27.11.1986
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